
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERASAD. 
O.ANO.233 of 19924 

Between 
	 Dated: 1766,1992, 

M,Venkateshwarltl 	 ,., 	 Applicant 
And 

1, state ef A.P,, rep, by the Chief Secretary to Govt., Secretariat,Hy 
2 4, Govt., of India, repby Secretary to Govt., Home Deptt., of Perss— 

nnel, New Delhi, 
3, unionSublic Service Cnunission, rep, by its Secretary New Delhi, 

( Q\ 	&t* 	 ' 

dounsel for the Applicant 	$ Sri. G.Vedantha Rae, 
Counsel for the Respondents 	1 sth, D.Panduranga Reddy, Spl. counsel 

for A,P, state, 	 - 

Sri, N. Bhaskara Rao, Addi. cGSC, 

COBAN: 

Hon'ble Nr0 R.Balasubramanian, Administrative Member 
Mon 1ble Mr. C.J.ROy, Judicial Member1 

(Orders as per Mon'ble Me, R,Balasubramaniafl, Member9 Admn) 

When this case wascalled, Mr0 Icrishnaiah on behalf of Sri. 
G.VedanthaRae, learned counsel for the applicant, wanted to withdraw 
the case, }ience, the OA is disp.sed of accordingly as not pressed, N 

order as to costs, 

4(_T4~-- 

Copy to:— 

I, Chief Secretary to Government, State of A.P,, Secretariat, Hyderaba 
2, Secretary to Governmen. Home Department of Persoe1, Gèvt.. of 

India, New Delhi, 	
1 

34, 	Secretary, Union Public Service Coatnission,- New Delhi, 
4.- Chief Secretary to Govt., The Selection Committee_sf- State of A.P, 

for selection to I.A.$. cadre,Secretariat, Hyd, 
5, One copy to Sri, G.Vedantha Rao, advocate, Advocfi.tes Associations, 

A.P.A.T., Hyderabad, 
One copy to Sri. N.Bhaskara Rao, Addl. OSC, CAT, Hyd, 
One copy to Sri, DYanduranga Rao, Spl. counsel for A.P,State, 

8* one spare copy, 

RSnV- 



II 

Oa-23 3/c&,. - - 
------ c%. 

TypEL BY 	 COMPARED ái4 

CHECKED B? 	 APPROVED BY 
p. 

IM THE CEL4TRAL ADMINI5TPATI-VE TRJk 
BiJNAL HYDERABAD BENCH. 

THE rlOc: JLE 	 - 

THE HOI• 'BLE MR.R . BALASUBRAMJ.NJq M(A) 

AN 

THE NON' BLE E' .!± .CHAQRAsEgJ4AR REDDY 
MEIEp(J) 

AND 

THE FION'BLE NR.C.J. ROY : MEMBEP(Jj 

Dated: 	 —1992 

ORDER /JUi'4ENT-. 

F . 

in— 

O.A.No. 

T-ArNO. 	 (w rPrNo—. 	) 

pv rn. 

Admitted and interim directions 

issued 

Allowed 

Disposed of vith directions 

Dismissed 

L1isSed as with thawn 

.Dismissed fo:: default. 

M.A .Ordered/mjected 

-YkCôrder astt) Costs. 

Ceiiiral tqtrntnictrative Jribppal 
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